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https://news.raftaar.in/national/nhrc-to-hold-public-hearings-on-human-rights-violations-
in-5-northeastern-states
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https://www.bhaskar.com/local/uttar-pradesh/varanasi/news/varanasis-social-activist-
complained-to-nhrc-registered-case-129136386.html
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https.//www.jansatta.com/national/housekeeping-staff-inaugurated-new-seminar-hall-in-
nhrc-office-in-presence-of-former-sc-judge-arun-mishra/1926244/
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https://www.newstracklive.com/news/nhrc-holds-public-hearing-on-human-rights-
breaches-in-5-northeastern-states-sc1-nu318-ta915-1474169-1.html
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https://www.amarujala.com/uttar-pradesh/hamirpur/human-rights-commission-sought-
clarification-in-the-case-of-death-hamirpur-news-knp6651458186
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https://www.amarujala.com/uttar-pradesh/varanasi/national-human-rights-commission-
took-cognizance-on-pollution-case-registered-on-complaint-in-varanasi
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Babul Supriyo accuses 'BJP mob' of pelting stones at him in Tripura, calls it party
of backstabbers

https://www.indiatoday.in/india/story/tripura-agartala-tmc-babul-supriyo-bjp-mob-pelted-
stones-1879048-2021-11-20

Babul Supriyo took to Twitter to allege that a 'mob’ of BJP workers pelted stones at him
in Tripura's capital city on Saturday.

Trinamool Congress's new recruit Babul Supriyo today accused a "violent BJP mob" of
pelting stones at him in Tripura capital Agartala and alleged that the party resorts to
"filth in Tripura".

Supriyo's attack on his former party comes amid peaking political tension in the
northeastern state over the past several weeks. Supriyo added that the "cowards" fled
when he tried to confront the alleged attackers.

"Faced a violent mob of @BJP4India in #Agartala, abusing & Pelting Stones at me got
down frm the car to confront them & cowards fled?? It's a joke/shame that BJP
preaches against Political Violence given the filth | see them resort to in Tripura," the
50-year-old former BJP MP tweeted tagging Trinamool and party colleague Abhishek
Banerjee.

He added another tweet calling the BJP a 'party of backstabbers' and also put up an
apparent challenge: "Let me see how you win Asansol back". Supriyo won Bengal's
Asansol twice on a BJP ticket.

His second tweet - a pat on his own back - was about his victories in Asansol and also
about having a 'spine' to leave the MP seat midway.

The Trinamool Congress is taking on the Biplab Deb-led BJP government in Tripura to
get a foothold in the state ahead of the 2023 Assembly polls which has led to several
clashes and war of words.

Bengal Chief Minister Mamata Banerjee's nephew and MP Abhishek Banerjee's rallies
too were cancelled and postponed several times as the BJP put up a fierce opposition
against the party's attempts to make inroads in the state that has seen a long Left-
dominated rule in the past.

Recent reports of communal violence in the state led to a crackdown on several
journalists and social media posts that the Tripura police called "provocative
posts". Several reports of violence led to the National Human Rights Commission
seeking an action taken report from the state government within four weeks on
complaints of political and religious violence.
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RTI activist Saket Gokhale, who joined the TMC recently, had filed the complaint and
mentioned the attack on the party's Rajya Sabha MP Sushmita Dev during a campaign
rally in October.

TMC has on several occasions accused the ruling party of trying to stop their rallies,
attacking them and vandalising their vehicles. The party even went to the Supreme
Court with a plea to look into the matter. The BJP has denied the allegations accusing
the TMC of violence and claimed it was a "conspiracy" of outsiders to malign the state
government with "fake news."

Babul Supriyo, who switched to the BJP last month in a surprise move, was a fierce
critic of the Mamata Banerjee government in Bengal before he quit the BJP. He had
announced he was quitting politics soon after he was asked to step down as a junior
minister in the Environment Ministry in this year's key Cabinet reshuffle.
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Thane: Con couple held for cheating ration shop owner in Bhayandar

https://www.freepressjournal.in/mumbai/thane-con-couple-held-for-cheating-ration-
shop-owner-in-bhayandar

The con-couple impersonated as government officers attached to the National Human
Rights Body to execute their nefarious activities.

As the second part of the Bollywood blockbuster movie- “Bunty Aur Babli” hit the silver
screens on Friday, a real-life version of the reel con-couple was arrested by the Mira
Bhayandar-Vasai Virar (MBVV) police for cheating a ration shop owner in Bhayandar
(east).

The con-couple impersonated as government officers attached to the National Human
Rights Body to execute their nefarious activities.

As the second part of the Bollywood blockbuster movie- “Bunty Aur Babli” hit the silver
screens on Friday, a real-life version of the reel con-couple was arrested by the Mira
Bhayandar-Vasai Virar (MBVV) police for cheating a ration shop owner in Bhayandar
(east).

The con-couple impersonated as government officers attached to the National Human
Rights Body to execute their nefarious activities.

In his complaint to the police, the couple who identified themselves as Shabana Bano
Balubhai Siddique (30) and her accomplice Prashant Ganga Vishnu (27) barged into his
authorized fair price shop (FPS). They flashed identity cards and asked the shop owner
to produce complaint books and other documents related to the public distribution of
food grains and other commodities.

The accused demanded Rs. 50,000 to evade action. The shopkeeper handed over Rs.
20,000 with a promise of paying the remaining amount next week.

However, he mustered courage and registered a complaint with the Navghar police. A
team led by Senior Police Inspector- Milind Desai under the supervision of Additional
Commissioner-S. Jaykumar and DCP- Amit Kale (Zone 1) investigated the matter and
apprehended the duo who were found to be in possession of bogus identity cards and
scores of letter-pads of the New Delhi-based human rights and social justice
commission.

Apart from this, the recovery of a list of local fair price shops in the twin-city indicates
their involvement or plan to dupe and similarly threaten other shop owners said the
police.
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While Siddique is a resident of Santacruz in Mumbai, her accomplice stays in Mira
Road. An offence under sections 384 (extortion), 419 (cheating by personation) and 170
(impersonating a public servant) of the Indian Penal Code have been registered against

the accused who have been remanded to custody. Further investigations were
underway.
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NHRC to hold hearing on rights violations in 5 NE states

https://www.sentinelassam.com/topheadlines/nhrc-to-hold-hearing-on-rights-violations-
in-5-ne-states-563889

The National Human Rights Commission (NHRC) would hold a public hearing in
December on grievances of the people on the alleged violation of human rights in five
northeastern states — Assam, Arunachal Pradesh, Tripura, Manipur and Sikkim.

IMPHAL: The National Human Rights Commission (NHRC) would hold a public hearing
in December on grievances of the people on the alleged violation of human rights in five
northeastern states — Assam, Arunachal Pradesh, Tripura, Manipur and Sikkim.

Officials in Imphal said on Friday that the Commission would hold a two-day public
hearing on December 15 and 16, and its Registrar asked the people to file their
complaint to the commission by November 20.

The venue of the public hearing would be notified soon.

Acting on a complaint filed by a Delhi-based lawyer Arif Jwadder, the NHRC has
recently sought Action Taken Reports, within four weeks, from Assam's Director
General of Police on alleged "fake encounters” in the state since May this year.

More than 24 accused have been killed and around 40 others injured since early May
when police fired on them as the "accused allegedly tried to escape from custody or
during operations".

Lawyer Jwadder had earlier lodged a complaint to the NHRC, alleging "police killed
many accused persons since May in the name of encounters”. (IANS)
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Exam burden issue reaches NHRC, Child panel

https://www.nationalheraldindia.com/national/exam-burden-issue-reaches-nhrc-child-
panel

After Delhi govt’s decision not to hold an examination for students from Class 3 to 8
studying in its schools, parents of children studying in private schools are feeling
discriminated

After the Delhi government's decision not to hold an examination for the students from
Class 3 to 8 studying in its schools, parents of the children studying in the private
schools are feeling discriminated as the rule does not apply for the private schools.

Parents are calling it discriminatory and Online exams are also being sought for Class 9
and 11. The controversy related to the examination has now reached to institutions like
the National Human Rights Commission and the National Commission for Protection of
Child Rights.

According to the Directorate of Education, Government of Delhi, students studying in
classes 3 to 8 will not have to take the annual examinations. The directorate said that
this decision will be applicable to government and government-aided schools. This
decision of the Delhi government is not acceptable to the millions of parents whose
children study in private schools.

Parents have alleged discrimination, saying that whether government or private, all
schools are closed for children studying in small classes for almost a year.

President of Delhi Parents Association Aparajita Gautam said, "We have written a letter
to the Governor and the Chief Minister. We have raised the issue that the education
department has addressed the concern of student studying in government school while
children of private schools have been ignored."

Gautam said, "Till now we were appealing for online exams of 9th and 11th class. The
Education Department did not respond to our appeal. From above, the department
issued orders only for the children of 8th class in the government schools.

"Now, by writing a letter to the Governor, Chief Minister, NHRC and National
Commission for Protection of Child Rights, an appeal has been made to conduct online
exams of Class 9th and 11th in private schools of Delhi."

At the same time, President of All India Parents Association, Ashok Aggarwal said, "We
welcome the decision of the Delhi government but it needs further improvement. In
addition to the students up to the eighth standard, the government should adopt the
same policy for the students of class 9th and 11th. Due to Corona, all the students of
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Delhi who are studying in small classes are not able to go to school. In this case, this
rule should be applied to private school students also."

In favour of the decision taken by the Delhi government, educationist K.C. Kandpal said,
"Due to the lockdown, many government school students have also been deprived of
online education due to lack of resources. However, students studying in private
schools have also been affected. In such a situation, if the government wants, students
studying in private schools can also be given relief.

According to Vaibhavi, a student of Class 11, studying in a private school in Delhi, said,
"There is no regular education in schools. We have studied online for the whole year. In
such a situation, examinations could also be conducted online, but this decision has not
been implemented. Now the offline examination has also been announced from next
week."
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Govt reluctance to resolve rights abuse issues weakens NHRC

https://www.newagebd.net/article/155225/govi-reluctance-to-resolve-rights-abuse-
issues-weakens-nhrc

AN APPARENT unwillingness of the home ministry to hold meetings with the National
Human Rights Commission, taking the law enforcement agencies on board, on dozens
of complaints of rights violation and abuse that have been pending for years without
reasonable explanations is worrying.

This is so mainly because the unwillingness that the government shows delays an early
disposal of the rights violation issues while this keeps adding to the impunity of a sort
that may further encourage the commission of the violations in the absence of effective
checks. While this also suggests a tendency of the authorities involved to keep the
issues unresolved, this at the same time weakens the commission as an institution of
accountability.

The commission is reported to have approached the home ministry over telephone
multiple times and written to the ministry at least twice this year, the first time early this
year and the second time in August, seeking to hold the joint meeting on pending
complaints against the law enforcement agencies and other issues, including violence
against women and girl children and trafficking in humans. While the commission is
reported to have been left with no response from the home ministry, the home minister
seeks to plead ignorance about any such letter and to say that the secretary concerned
might have the answer if there were any such letters.

The commission chair is also reported to have spoken to the home minister at a
programme of the Rapid Action Battalion in Dhaka on September 23 about the need for
the meeting, but the commission is yet to receive any response.

The commission has compiled lists of 91 allegations against the law enforcement
agencies lodged since 2012. Of the complaints, 20 are related to enforced
disappearances, 11 to ‘crossfire’ death, 15 to custodial death, 19 to incidents of torture
and 26 to domestic violence, the filing of false cases and other forms of rights abuse.
The commission says that the government authorities have sent letters to the police
chief on 52 of the 91 complaints and it has received copies of the letters. But the
commission is unaware of any response from the office of the police chief. What has
happened regarding the willingness of the commission to hold the meetings with the
government authorities on allegations of rights abuse against the law enforcement
agencies and an apparent unwillingness of the government authorities to either respond
to the commission requests or hold the meeting suggests that the resolution of the
issues would further lie over unless the government becomes sincere about resolution
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of the rights abuse complaints that could strengthen the commission and better the
image of the government both at home and abroad.

The government’'s unwillingness to resolve issues of rights abuse by the law
enforcement agencies despite repeated requests by the Human Rights Commission
does not only weaken the commission as an institution of accountability, but this also
erodes people’s confidence in the commission, delays the disposal of allegations
creating the scope for further abuse of rights and earns the government a bad name at
home and abroad. The government must attend to all these issues early and in earnest.



